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Rate of

security (Rs.)
Serial
No.

t 5

1 6

t 1

19 L-lzE

20 L-13

2l L-l4A

1000

1000

15 per cent of
the amount of
license fee.
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Serial
No.

Kind ofLicense Rate of annual
license fee (Rs.)

30000
6000

40000

25000
8000

Rate of

security (Rs.)

L-52 PML
(a) Urban
(b) Rural
IMFL
(a) Corporation Area
(b) Other Urban Area
(c) Rural

(2) In addition to the fixed license fee, as stated the sub-rule (l), the
following fees shall also be charged ;namelj : -

(a) an extra license fee on Indian Made ForeigriLiquor and imported
Foreign Liquor including BIO brands as pfescribed under rule
36-Al'

(b) an additional license fee at the rate of rup$es thirteen per proof

litre on Punjab Medium Liquor.

The above levies on lndian Made Foreignll-iquor and imported
Foreign Liquor including BIO brands and Pfnjab Medium Liquor
shal l  be charged f iom L- l ,  L- lA an(  L-14A l icensees,
respectively at the time ofissue of permitsl Such, levies shall not
be charged, if these levies have already beqn paid in the State of
Punj ab.

(3) The L-2 and L- 14A licensees, slrall be liable tq pay the extra license

fee and additional license fee, respectively 4t the prescribed rates

by the 25th day of March, 2013. on the total quota allocated to
them even if the total fixed quota of Punjab Medium Liquor and

Indian Made Foreign Liquor is not lifted by the prescribed date.
The proceeds ofthe additional license fee will go to the dedicated
fund for Education and Spofis Department$. The money will be

distributed amongst the Education and Spo4s Departments in the

ratio of 8:5.".

4. tn the said rules, for rule 30, for the clauses (d) ahd (e), the following
clauses shall be substituted, namely :-

"(d)For a license in Form L-12C One lac and fifty thousand rupee
having ca$aci ty  upto 2000
members: anld

five Lac rupee having caPacitY
above 2000 inembers ; and

(e) For a license in Form L- I B
andL-28
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Serial Name of the
CategorY (

1 Econo4Y

2 Mediutg

3 Regular

4 Semi Prcmium

5 UPPer $emi Premiu

6 Premiwn

7 SuPer Premium

8 Semi Doluxe

9 Deluxe

l0 UPPerDeluxe

11 Super Deluxe

12 CategQry-l-scotch

13 Categgry-2-scotch

14 Category-3 -scotch

The exra license fi
Liquor including I
LIA gtage. Minin
for Quart (750M1

unde4 namelY :-

Serial
No.

I

2

3

Economy Brand

Medium Brand

Regular Brand

Semi Premium I
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tate of Punjab,
ra license fee,

.tra Iicense fee
(Rs./PL)

45

45
1 l <

50

50

65

65

65

65

65

of
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100

150

lmported Forcign
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de Foreign Liquor
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301-450

451-650

651-800
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130l-2800
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l20l-5000

5001-7000

001-10000

and above

vlade Foreign Liquor'
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in rcspect oflndian M

tL) and NiP (l8OMLl

Quart Pint

and

R s .  1 8 5  R s . 9

Rs.207 Rs'  1

Rs.  227 Rs 1

R s . 2 5 0  R s .  I
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Serial Bmnd
No.

5 Upper Seqi Premium

5 Premium $rand

7 Super Beh.ium Brand

8 Semi Delrry<e Brand

9 Deluxe Brand

I 0 Upper Dellxe Brand

ll Super Delqxe Brand

t2 Category-l, -scotch

'13 Category-z-scotch

14 Category-3-scotch

other States shall be
of500 ML. The

(4) The ntuiimun sale of
fixed at rupges fifty-five bottle

both light and strong

at L-l4A and Ip-2
650 ML, per Qan
sale price of bper

Rs. 76

Rs .9 l

Rs. 96

Rs .  l l l

Rs. l16

Rs. 126

Rs. 141

Rs. 3l I

Rs .351

Rs. 456

shall be
500 ML for

fiom
al rupees I
rPtail sale

rupees

per bottle of650 per Can
for light aqd beer shall

(a) for 4ondition
narhply :-

" (9) Conditions
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for beer imported ftom
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between rupges ten lac

10. In the said nrles, in

pd sqventy five

unit

except

torms of licqnse shall vary
hundred lac.".
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hours,-

9.00 AM to l1 PM in case
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